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Order No: A/86792 / 2018 

 

 After hearing the Learned Authorised Representative and 

perusing the records, it is seen that the amount of refund involved in 

this case is only Rs. 1,78,742/-.  Thus, the present case of Revenue 

squarely falls under the litigation policy of Central Board of Excise & 

Customs vide F. No. 390/MISC/163/ 2010/ JC dated 17
th

 December 
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2015 wherein monetary limit for filing appeal has been prescribed at 

Rs. 10 lakhs. The said circular has been further amended by F. No. 

390/Misc./116/2017-JC dated 4
th
 April 2018 by directing that 

irrespective of the nature in dispute, any matter below the threshold of 

₹10 lakhs shall not be contested and all pending cases shall be 

withdrawn.  

2. Accordingly, the appeal of Revenue is dismissed in accordance 

with the litigation policy issued by CBEC. 

(Pronounced in Court) 

 (S K Mohanty)  

Member (Judicial) 
*/as 


